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NOES 

MR. DEPUTY-SPEAKER: The rewlt° 
of the division is: 

Ayes: 82; Noes: 8. 

The motion wa.' adopted. 

16.50 hrs. 

WITHDRAWAL BY MEMBER OF CER-
TAIN WORDS USED BY HIM IN TO-

DA Y'S PROCEEDINGS. 

MR. DEPUTY -SPEAKER: During the 
proceedings this morning relating to the 
Sbort Notice Question, (0) Mr. George 
Fernandes used a very rather indocoroU5 
expression and he is sorry for it. He is ready 
to witbdraw that expression. Has he the 
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permission of the House to withdraw that 
CKprasiOJl ? 
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MR. DEPUTY·SPEAKBIl: That ie • 
wrong apr_ion. 
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~. Ii' ~ 'a'l'r mti ~ f1rw fiIitt ilt 
~~t~1f~~~n~~ 

°The following Members also recorded their voles:-
AYES: Sarwa<hri C. D. Gautam, Narendra Singh Mahida, Dattatraya Kuntc. a..-h 

Chandra Vyao and Shrimuti Tam Sapre. 
NOES: Sarwaohri Chillarar\ian Roy and Yashwanl Singh Ku.hwah 
(0) Vide colo. 37-40. 
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MR. DEPUTY-SPEAKER: I must say 
i>ne thina. It is not a qucation of somebody 
fcelina it. Such cxpressionsshould be avoided. 

eft 1I11f~: ~.~~ 
~.~il 

16.55 hn. 

DEMANDS· FOR SUPPLEMENTARY 
GRANTS (PUNJAB), 1968-69 

• 
MR. DEPUTY -SPEAKER: We will now 

prooccd with the Supplementary demands 
of Punjab. 

DBMAND No. 1-9 LAND RBVENUE 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a Supplementary sum not e~
cccdini Rs. 22,01,000 be granted to the 
President out of the Consolidated Fund of 
the State of Punjab to defray the charses 
whicb will come in course of payment 
durinl the year ending the 31st day of 
March, 1969, in respect of'Land Revenue." 

l>IIIIAIID No. 2-10 STAll! EXCISE DUTIES 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceodiOl Rs. 2,97,03,000 be pnted to tbe 
Preaident out of the Consolidated Fund 
of the State of Punjab to defray the charses 
which will come in coune of payment 
durini the year endina the 31st day of 
March, 1969, in respect of 'State Excise 
Duties· ... 

DEMAND No. 6 - 14 STAMPS 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not e~
ceodlnl Rs. 1,80,000 be sranted to the 
President out of the Consolidated Fund 

of the State of Punjab to defray the charaes 
which will come in course of payment 
during the year ending !be 31st day of 
March, 1969, in respect of ·Stamps· ... 

DEMAND No. 9-19 GENERAL AoNINlSTRA'I10N 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 6.10,000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969. in respect of 'General 
Administration.' " 

DEMAND No. 12-23-POLICE 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 15,93,910 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969, in respect of ·Police· ... 

DEMAND No. 16-28-EDUCATION 
MR. DEPUTY-SPEAKER: 

moved: 
Motion 

"That a Supplementary sum not ex-
ceeding Rs. 16,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Punjab to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1969, in respect of ·Education· ... 

DEMAND No. 26-42-MULTIPURPOSE RtVER 
SCHEMES 

MR. DEPUTY-SPEAKER: 
moved: 

Motion 

"That a Supplementary sum not ex-
ceeding Rs. 4,03,000 be sranted to the 
President out of the Consolida ted Fund 
of the State of Punjab to defray the charFs 
which will come in course of payment 
during the year ending the 31st day of 

• Moved with the recommendation of the President. 


